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I.A. No. 151 of 2020
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with Ms. Misha, Mr. Siddhant Kant, Ms. Moulshree
Shukla and Mr. Zeeshan Khan, Advocates.

Mr. Neeraj Saluja and Mr. Arvind Kumar Gupta,
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O RDER

10.01.2020— The ‘Corporate Insolvency Resolution Process’ was
initiated against ‘SEL Manufacturing Company Limited’ (‘Corporate
Debtor’) on 11th April, 2018. But because of the interim order passed by
the Hon’ble High Court of Punjab & Haryana and the Hon’ble Supreme

Court, the matter could not proceed for more than one year.

2. The aforesaid fact noticed by this Appellate Tribunal and indicated
in its order dated 13th November, 2019. However, instead of granting full
period of 180 days, this Appellate Tribunal granted total period of 90 days
towards exclusion for completion of the ‘Corporate Insolvency Resolution

Process’. Out of 90 days, 60 days’ time was allowed to the ‘Resolution



Professional’ and the ‘Committee of Creditors’ to call for the fresh plan or
revised plan from eligible ‘Resolution Applicant’ and 10 days’ time for the
Adjudicating Authority to pass final order i.e. within total period of 70
days. It will be left open for the Adjudicating Authority for determination,

if any, issue raised by any one or other party.

3. The application has been filed by the ‘Resolution Professional’ as
supported by the ‘Committee of Creditors’ for exclusion of further time of
45 days and for that purpose requesting for modification of the order

dated 13th November, 2019.

4. It is stated that two plans which are viable, their commercial factors
are under consideration and it requires negotiation with the two
‘Resolution Applicants’. It may take about a month’s time for meeting and

thereafter to complete the process.

S. Taking into consideration the fact that the matter remains pending
for more than one year and could not proceed for more than one year
because of the interim order of stay passed by the Hon’ble High Court of
Punjab & Haryana and the Hon’ble Supreme Court and normally 180
days’ time is being allowed for completion of the process, but we only
allowed 90 days’ by way of exclusion. Hence, in the interest of the
‘Resolution Process’, we modify our order dated 13th November, 2019 and
allow total exclusion period of 150 days for completion of the process. The
Resolution Process should be concluded within a period of 135 days from
the date of certified copy of the order was issued i.e. 19th November, 2019.
Rest 15 days is allowed for placing the matter before the Adjudicating
Authority. The Adjudicating Authority will pass appropriate an order in
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accordance with Law. The order dated 13th November, 2019 stands

modified to the extent indicated above.

[.LA. No. 151 of 2020 stands disposed of.

(Justice S.J. Mukhopadhaya)
Chairperson

(Justice Venugopal M.)
Member(Judicial)
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